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IN THE CENTRAL AIMINISTRATIVE TRIBUN.AL@

PRINCIPAL BiENCH

O‘A° NO. 1782/189

Ne w D.elh_i, dated the 27th April, 1994

Hon' ble Sh.N-V.Kzishna'], Vice Chairman (&)
Hon'ble Smt.Lakshmi Swaminathan, M{J)

Shri Malok Singh ,

Son of late Shzi Tarlck Singh
R/o House No .C;_38,Police Cblony’
Mehram Nagar, New Delhi- 110010

.v . Applicant

(None for the applicent )
Me rsus

L 'Lt.Governor-of Delhi through its
Chief Secretary, Uelhi Admn.,
lhi, _ ‘

2. Commi ssioner of Poiice, Delhi
Delhi Police Headguarters,MSO Bldg .,
. I.P.Estate, New Delhi, B

#dditional Commissioner of Police (Range)
Delhi Police Headquarters,MSG Bldg.,
I.PLEstate, New Delhi,

4y eputy Commissioner of Police, )
Central District, Near Police Station,
D.farya Ganj, Delhi .

ee¢ Hesporndents

{By Advocate MS Ashoka Jain )

C R DE R{ORAL)

(Hon'ble Shri N.V.Krishnan, Vice Chairman{A))

This O.A. is listed at serial Mo.4 of today
cause list wii".h a note to the counsel that the first
10 cases are posted peremptorily for final hearing .Though-
called twice, neither. applicant nor hié counsel is prese-nt.
Mrs Ashoka Jain, appeared for the re sponcents. -V‘.Le, the refore,

he ard her and on perusal of the record ,we proceed to

dispose of this O.A.
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2. The epplicent is aggrieved by the punishment of

forfeiture of one ye ar's gproved service pemahently, entailing
reduc tion in pay. Brie fly, »s_'tated)'-&h@t disciplinary proceedings
were initiated against him and by the Annexure 'D' order dated

16'71.80 of the Deputy Commissioner of Police{Central District),

Re spondent ¥g.IV, the penalty of forfeiture of one year's

goproved service pe2rmanently entailing reduction in.pay was

imposed, An gppweal was filed against this order before théy

Alditional Commissioner of Police, III respondent, who vide
' A

order dated 2.7.80{snnexure-Z) dismissed the gopeal. Thereafter

the goplicant preferred, revision petit:;on be fore the

;

Commissioner of Police {Bespondent No.II) vhich was also

dismissed vide order dated 23.1.1981{Aamn.F).

3. . Thus, the final order of the éompetent authority in

accord énce vith Statutory Rule s was passed .on 23,1,191
There after, the applicant submitted representation to the Lt.

Gove rnor of Delhi. A copy of the representaticn is not

 anne xeed to the O.A. This representation has been rejected

by the order dated 2.7.19.8‘8 {Ann.G) from the Joint Secretary

(Home ) f®lhi Administration to the Deputy Commissioner of

Police, FHead quartef'v\ith refe rence to the letter dated

| 18 .8.1981. It would thus gope ar that representation was filed
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I | be fore fsome time )18.8.1981. OA i's filed on'4.9,1%9

i | | 4, When the matter Camé up w befbfg £he Bznch, ‘the_
question of de‘l ay in filing of the OH.ZA.' was, raised. Thefefore, 4
applicant filed MP 71/90 fo.r_COndoning the delay. _It is
stal'te‘d :‘cnlthe‘ M.F . lthat the réporesentation tec thg Lt.GO\f:"‘rpor

"~ Delhi who is the ji.cimini.strator of D~Elhi and éxe rcisés
'éUpe;inténdence o>ver all the departments of the Delhi
Aministretion ié ;conlipe“r,ent and hencxe the rejection 6_f
tﬁe vrepre‘sen'tatio.n by the ‘I..'t.Gove‘rhor should be'£a1<en as

i

‘commencement of the cause of sction, BEven, otherwise, it is

f.

X
)

prayed that if this view isnot accepted, the delay be condoned

as_tﬁe'_ ai:)pliCént'muld otherwise be put to seo-the serious loss.
e We have. heard the ld.c’bunsel for the respondents. She

states that statutory rulés do not provide for such a
representation.

| . e - . .
6. - This objection is besmg taken because, 1n so Iar as

the. disciplinery &ction is concerned the Delhi Police {bisciplinary

|

and Apl‘oeal) ‘Rgles, 1980 provice on"ly for an ap;3951 and a-revision
There;for‘;J, i’f the gpplicant was agygrieved' by the ovr'cler of the
IInd respo.nclien‘;.(dommi s,Si_-orr:‘;r of Police) zﬂi'smissing the statutory
;eviSiQn videérde'r d ated 23.1.1981/1'1@ should ha;‘.}e re sorted

to the gppropriate legal remedies against that order.

Repres‘entation to the Lt.Governor will not.)uin any case, e xterd

the period of limitations available to him fér sprosching the

Tribunal . &
2 L
s w : Ma(__ '
T ’ Injview of thi& matter, w? é—asﬁﬁ that 'thls applic ation
is, barred by limitation and aCCOlenle it is dlsMSSed
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.. )
{L ak shmi Swamln fL’ﬁ" n)
JMembe r (J).
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./q/’)'b’r?ﬁ
(N.V.Krishnan)
Vice C hairman (h)




